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| O.A. No.125/08

\
O.RDE%R DATED 27® FEBRUARY, 2008

Corani: |
Hon’bie Sh)Lx M.R. Mohanty, Vice-Chairman

Hon'bie ‘shr* C.R. Mohapatra, Member(A)
|
‘.

Heard Mr. K.C. Kanungo, Ld. Counsel appearing for the
Applicant, Mr. U.é. Mohapatra, Ld. Sr. Standing Counsel for the
. | .
Union of India and Mr. A.K. Bose, Ld. Counsel representing the State

|
of Orissa and also p‘erused the matenals placed on tecord.

2. th conclusion of the disciplinary proceedings that
was started {on 12.({55.2004) against the Applicant and non disposal of
his repreaentatjons‘; under Annexure-A/6 dated 18.09.2007 and
Annexure-A/7 dateki 04.02.2008 are subject matter of this Original

Application filed u;nder Section 19 of the Administrative Tribunals

Act, 1985, “

3. Ha*‘(ing heard the Ld. Counsels appearing for both the
parties this O.A. is dl sposed of with a direction to the Respondents to
consider the afqresa:zd representations of the Applicant as
expeditiously as poqsﬂ)lb and to complete the enquiry (in the
disciplinary pmceddmg that was started, on 12.05.04, against the
Applicant) theuafté‘r within 03 months.

4. Wiqx the aforesaid observations & direction, this case

is disposed of.
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5. Send copies of this order to the Applicant and the
Respondents (with copies of this O.A) and free copies be given to Mr.

K.C. Kanungo, Ld. Counsel appearing for the Applicant, Mr. U.B.

.

Mohapatra, Ld. Sr. Standing Counsel for the Union of India and Mr.

AK. Bose, Ld. Cornsel representing the State of Orissa.




